
CENTRAL AJ:MINISfBAn VE 'lRIBUNAL
,ALLJiiABAD ErEfLaJ. J\LLAlABAD.·

Allahabad, this the 11th day of March 2003.

Q,JOBLM. : HCR •. MAT.~ .• K.K. SRIVASfAVA,AM.
Hoo. MR.. J4. K. mATN~, J .M.

O. A. No.2£)7 of 20)3

~nil KUDerGautani ~O Late Narain Das Gautani Bfo 497/2,

, Khusipura. Police station Nawabad, District Jhansi at present

Head Cl erk Dft.\( p), Jhans1..... • •••• ~licant.

Counsel for applic8Dt : Sri S.U. Khan.

Versus

1. Union of India through General Manager, Central. Railway,

CST,Munba1.

2. Senior D.P.0., J.'bansi (Bisciplina.ty JIlthori ty) •

3. Assistant Enquiry Officer (Headquarter)

4. D• .a.M. (p), Central. Railway, Jhansi.

• • •• • •• •• • • •••• Respondents•
;:

Counsel for respondents: Sri K.P. Singh.

o R D E !i (ORAL)

BY HeN. MAl'. GEN. K.K •. SRIVASTAVA, AM,

lhis Case bas been filed under section J9 of "the

A.T. Act, 1985 with the prayer to quash the impugnedorder

dated 11.2.03 directing th~ applicant to report at Jhansi for

participating in enquiry and also direction to respondents to

send the entire record of the applicant regarding the enquiry

before this Tribunal.

2. The grievance of the applicant is that he has not

been supplied the relevant doc\lllents in order to take the

enquizy which has been ordered to enquire into the charges

franed in charge-sheet dated 6.8.2001. The applicant filed

O•.A.1[0.394/02 which was decided by order dated 17.4.02

directing the respondent No.3 to decide the representation of

the applicant within a period of two months from the date of
L ~ lv l\.v

filing a copy of thU orderMW \'1·4· ol



:2 :

3. The respondents decided the representation of the

applicant by speaking order dated 4.6.02 filed as Annexure-3.

4. Leamed counsel for the applicant submitted tblt

the docllJlents asked for by the applicant, which are relevant

to the case, 4lre not being given to the applicant and, therefor~

the applicant is not in a position to defend b:imself effectively,

Opposing the claim of the applicant,Sri K.P. Singh, learned

counsel for respondents submitted that the applicant should

pI ace a dsnand for the dOCllllentswhich he requires and the

Enquiry Officer will exanine if the documents asked for are

rel evant or not. The Enquiry Officer will pass the order as

per zules, Il'esides respondents are ready to supply the required

docunents to the applicant for ealiY~1.~~~.~ation of enquiry.

In fact, the applicant is ~dopting ~ tactics and

trying to delay the conclusion of the enquiry on ~-~ O~ the

other pxetext.

5. Having perused the records od consider"''''' submission

of counsel for parties, Wedispose of thiS O.A. _....the aanission

stage itsel f with direction to the applicant to pI ace his dsnand

for the docuae nt s before the Enqui.ty Officer who shall consider

the request of the applicant and pass appropriate orders

whether those documents a.re rel evant or not and are required

to be supplied or not. In case Enquizy Officer finds that

the docaments asked for by the applicant axe relevant to the

I charges and ~he respondents are not able to provide the sane,
r+.-~ ~~ &~t f'V

Be m~ dr'invtQ] an adverse inference against the respondents. We

also direct the applicant to cooperate in the enquizy. The

respondents are al so directed to ensure that t~ disciplinazy

proceeding s are ccncl uded within a period of six months f.taD

the date of communication of this order.

No order as to costs.

VJ.M.
IAstban9/


